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ORDER (By Circulation )

Hon'ble Smt, Lakshmi Swaminathan, Member(J)

One of the applicants in OA 1991/1997 has filed

Review Application 325/2000 praying for review of the

order dated 4,8.2000 and to permit him to place the

relevant facts before the Tribunal and to re-argue the

4

case.

2, We have carefully considered the submissions made

by the applicant in the Review Application, He has tried

to explain as to why none had appeared for the applicants

was

when the case was listed for hearing and the order/massed

on 4,8,2000, That order is a reasoned order and has dealt

with the claims of the applicants, as seen from the

pleadings and documents on record.

3, In the above circumstances, as none of the grounds

as provided under order 47 Rule 1 CPC read with Section 22(3)

(f) of the Administrative Tribunals Act, 1985^ exists

justifying the prayer in the Review Application, RA 325/2000

is rejected.

( S,A,T, Ri^vi )

Member (A)

(Smt,Lakshmi Swaminathan )

Member (j)

'SRD'


